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LENTRAL ADMINISTRALIIVE TRIBUMAL.
FRINCIPAL BENCH., NEW DELHI.

VA -2418/2003

New Delhi this the 20th day of July. 2004.

Hon’ble Shri Shanker Raiu, Member (J)
Hon’ble Shri S.A. Singh, Member(A)

Sh. A.K. Chopra.

38/0 late Sh. J.L. Chopra.

R/0 K/8, aAandiewgan) Extn..

New Delhi- 49, . Applicant

(through $h. Yogesh Sharma, Advocate)
Versus

1. Union of ludia throuah
the Secretary,
Ministry of Civil Eviation,
Rajiv Gandhi Bhawan,
Safdurjung Airport,
tlew Lelhi.

[y

The Director General of
Zivil Aviatioi.

Ministry of Civil Aviation.
Technical Centre,

Oppo<site Sardarjung Airport,
New Delhi.

3. The Chairman,
UPSC., Shar jahan Road,
New Delhi.

4. Sh. A.K.Ray,
Dy. Director teneral.
Miniz=ty ot Civil Aviation,
Technical Centre,
Opposite 3afdarjnung Airport.,
New Delhi.

Sh. 3.3. Nat,

Dy. Uirector General,

Ministry of Civil Aviation,

Technical Centre.

Qpposite Sardarjung Airport,

New Delha. .- Respondent:s

S
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(througly Sh. Ravinder Sharma, proxy for Sh. R.P.
Aggarwal, Advocate for Respondents No. 1 to 4 and
Sh. Ashish Jha, Advocate for R-%)

Order (oral)
Hon ble Shri Shanker Raju, MembelJ)

Applicant impugns his non -pomotion solely  on

the daround that though his ACRs were down graded and
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treated as adverse the same were not communicated to
him. tull Bench reference of the Delhi High Court

refers on the basis of decision of the Apex Court 1in

"If there 1is no downgradiing of
the concerned person 1n the Annual
Confidential Repot, in that event, the
qgrading of >Good” qiven to the
Government employee irrespective of the
benchmark for the next promotion bLeing
Yery Good’ need noi. be communicated o
.0 be treated as adverse.”

2. It is admitted by the respondents as
reflected from the record as well that whercas the ACKRs
of the applicant for % vears were under consideration,
in 1997-928 he was graded as Very Good, 1998-99 also
Very Good but in 1999-2000 he has been graded aszs Good.
3. We find down grading of the applicant in
his ACR, the same has acted adversely for want ot
communication, the same iz to be ignored. In this view
of the matte, we direct respondentz to convene a review
DRC and conzider the case of the applicant in the light
of observations made as above. fhis shall be done
within a period of three months from the date of
receipt of copy of this order. Applicant 1n case

otherwise found fit shall be entilLled for pfom%tion

from the ddL(? his juniors were promoted W/‘fﬁd//.b(.’l.leﬁ¥5.
NO go##;

CIMA G- R

(S.A. S1n(h) (Shanker Raju)}
Member (A) Member (1)





